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presenti- None.

In this case, there is stay on pronouncement of Judgment

m the Hon'ble High Court. Therefore, since no effective proceedings

- d today and the case was only to be adjourned, the parties
asked to join through video conferencing.

ngfurth&r orders from the Hon'ble High Court on

d their counsels be notified about the next date of



991 vs. Nnrayan Diwakar Etc. (Om CGHS)

None.

In this case, there is stay on pronouncement of Judgment
2 Hon'ble High Court. Therefore, since no effective proceedings
ted today and the case was only to be adjourned, the parties
were not asked to join through video conferencing.

List for awaiting further orders from the Hon'ble High Court on

rties and their counsels be notified about the next date of

py of the order to the

Ahlmad is dll’el.':tGEi to send the co
' oad it on the official

RADC, New Delhi who shall up!
t Courts at the earliest.
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